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CENTRAL ADMINTSTRATTVE TRTBUNAJL
PRINCTPAL. BENCH, NFEW DEKLHY

0OA NO. 1937/2003
This the t1th dayv of Mav, 2004

~

HON'BLE SH. V.K. MAJOTRA, VICE CHATRMAN (A)

HON'BLE SH. KUIDIP STNGH, MFEMBER (J])

Sh. Ram Avtar

Quarter No.5, G.F.,
Stand Statff Quarters,
CPWD, CGO Comnlex,
Lodhi Road, New Detlhi.

(Bv Advocate: Ms. Naina)
Versus

1. Secretary,
Ministry of Urban Development:
and Poverty Alleviation,
Nirman Bhawan,
New Delhi.

2. The Director General (Works),
CPWD, Nirman Bhawan,
New Delhi.

3. Executive FEngineer
0" Division,
CPWD, Nirman Bhawan,
New Delhi.

(By Advocate: Sh. D.S.Mahendru)

ORDER (ORAL)

By Sh. Kuldip Singh, Member (J)

Annlicant has éha]]enged Annexure A-1 dated 29.4.2003
whereby applicant’'s claim for regularisation as Moltor lorry
Driver (MiD) has bheen fejeoted hy the respondents primariiyv on
two ground that applicant has not qualified the trade test and
secondly that there is a ban on recruitment on the post of

MED.

Z.  On this subject learned counsel for applicant has referred
to an earlier judgment given bv this Tribunal on 22.11.2002 in
0A-981/2002 wherein also the controversy of bhan was raised and
Tribunal vide 0A-1138/97 decided by Chandigarh Rench that

controversy with regard to ban has been considered and
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directions for regularisation against the post of MDD was
issued by waiving the condition of sponsorship through
EFmplovment Exchange. So relyving on this judement and
following the same judgment we also direct the reapondents to
consider the case of the applicant and also hold another trade

test by ignoring the ban.

3. OA is allowed in these ferms.
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( KUIDIP SINGH ) ( V.K. MAJOTRA )
Member () Vice Chairman (A)
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